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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 9th September, 2018

No. 36-HLA of 2018/64/19540.— The Haryana Municipal Citizens’ Participation
(Amendment) Bill, 2018, is hereby published for general information under proviso to Rule 128 of
the Rules of Procedure and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 36- HLA of 2018.
THE HARYANA MUNICIPAL CITIZENS’ PARTICIPATION
(AMENDMENT) BILL, 2018
A
BILL
Sfurther to amend the Haryana Municipal Citizens Participation Act, 2008.

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Municipal Citizens’ Participation (Amendment) Short title.
Act, 2018.
2. In clause (b) of sub-section (2) of section 11 of the Haryana Municipal Citizens’ Amendment of

Participation Act, 2008 (hereinafter in called the principal Act),- ::;;‘;1:1 al 2‘0’53 s

1) in the third proviso, for the sign “.” existing at the end, the sign “:” shall be of2008.
substituted;
(ii))  after the third proviso, the following proviso shall be inserted, namely:-
“Provided further that when any local area/gram panchayat is merged into a
municipality, the incumbents of the offices of Panches and Sarpanch at the time of
merger shall act as the ward committee for the geographical area so merged till such
time as the next elections to that municipality are held or till the term of the erstwhile
gram panchayat would have lasted, whichever is earlier.”.

(2851)
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STATEMENT OF OBJECTS AND REASONS

As provided in Section-3 of the Haryana Municipal Act, 1973, the State Government, may, by notification
propose any local area/gram panchayat to be municipality. Similarly, as provided in Section-3 of the Haryana
Municipal Corporation Act, 1994 the Government, may, from time to time by notification in the official Gazette
declare any municipality including area comprising rural area or a part thereof to be a Corporation.

The limits of municipalities are also extended from time to time by including the local areas of the gram
panchayats, due to the development of urbanization in such areas.

At the time of conversion any local area/gram panchayat into a municipality or by including the local area/gram
panachayat in the limits of any municipality, the prescribed tenure of elected representatives of concerned local
area/gram panchayat remains uncompleted.

It has been considered that to continue the representation of elected members of such local area/gram panchayat,
which area has been included/converted into municipality, an amendment may be made by inserting the
provision in sub section-2(b) of Section-11 of the Haryana Muncipal Citizens’ Participation Act, 2008 that
“when any local area/gram panchayat is merged into a municipality, the incumbents of the offices of Panches
and Sarpanch at the time of merger shall act as the ward committee for the geographical area so merged till such
time as the next elections to that municipality are held or till the term of the erstwhile gram panchayat would
have lasted, whichever is earlier.”

KAVITA JAIN,
Urban Local Bodies Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 9th September, 2018. Secretary.
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BRI TR uiferer iffd, 1973 @1 aR1—3 H i U™ SR 59 ARGR §RT SR SR
HRb, BT W &7 /U Gard B R uiferdr | gRafdd fbar S dear 81 X bR sRarm
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56547—H.V.S.—H.G.P., Chd.



